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Between:

K.,Rarprasad Recfdy. .« Applicant.

and

¥,The Regional Provident Fund
Commissioner, A.F,, Hyderabad.

2.The Dist, Employment Cfficer,

Cuddapah, Cu dapsh Dt, Res:oncents.
3.
Counsel for the Applicant: None,
Counsel for the respondents: Sri R.N.Reddy for R-1.

Sri Phamiraj for Naveen Rao

3 oy N
'CORAM: for Respcndent No.2,

HON'BLE SHRI R.RANGARAZBAN,MIMBER {A)
HON'BLE SHRI B, S,PARAMESHWAR,MEMBLR(J)

JULGMENT :
(By‘Hon‘blé Sri R.Rangarajan,Member (&),

..

Nore for the applicamt, Sri R.N.Reddy for the

1st respondent &nd Sri Phaniraj for Naveen Rao for the

2nd respongent.

The learned counsel for the applicent, Sri Kali who

had filecd Vakalat in this csce is reported to have expired,

Hence notice was isSued on 21-3-1997 to the applicant direct-

ing him tc appear either in person or throuch Advocate on

4-4-1997, the date of next hearing_ There was no appearance

by the applicent when the c.se is listed for todsay.
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viva-voce., Fourk candidates were selected on the basis
of that interview, The cut off mark was 17, as the

4th candidate who waes selected had secured 17 marks,
and the other 3 candidates secured more than 17 marks,

Hence the applicant w.s not selected.

In view of the fact that the applicant had
failed in the Examination, he cannot c¢laim for postimy

hir as Vessenger in the lst Respondent's organisation.

The C.f., is dismissed as having no

merits, HNo costs.
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